
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A.No.1049/2011 
M.A.No.738/2011 

M.A.No.1268/2011 
 

Friday, this the 16th day of September 2016 
 

Hon’ble Mr. Justice Permod Kohli, Chairman 
Hon’ble Mr. K.N. Shrivastava, Member (A) 

 
1. Dr. Anil Garg 
 s/o late Mr. Krishan Mohan Garg 
 r/o A-206, Sarita Vihar 
 New Delhi 
 
2. Dr. Vinod Sharma s/o Mr. R N Sharma 
 r/o 235 A, Surya Nagar 
 Ghaziabad (UP) 
 
3. Dr. Sushanta Basu 
 s/o late Mr. B N Basu 
 r/o A-8, Type V, MCD Officials Flats 
 Sami Nagar 
 New Delhi – 110 070 
 
4. Dr. Sushma Goel 
 w/o lae Dr. S C Goel 
 r/o A-86, SFS Flat 
 Mount Kailash Apartment 
 East of Kailash, New Delhi 

..Applicants 
(Nemo) 
 

Versus 
 
1. Municipal Corporation of Delhi 
 Through its Commissioner 
 Town Hall, Chandni Chowk 
 Delhi – 110 006 
 
2. Mr. Ravi Prakash Gupta 
 s/o Mr. R L Gupta 
 r/o 12/20, Shakti Nagar, Delhi 
 
3. Dr. P K Govilia 
 s/o Mr. B L Govilia 
 r/o P-4/9, Vasant Kunj 
 New Delhi – 110 057 
 
4. Dr. A.K. Jain s/o Mr. C L Jain 
 
5. Dr. N P Singh s/o Mr. R P Singh 
6. Dr. Kamla Adarsh r/o Dr. M P Singh 
 
7. Dr. Surender s/o Mr. Khaja Singh 
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8. Dr. R.K. Pal s/o Mr. Jagbir Singh 
 
9. Dr. J.S. Pruthy s/o Mr. Kucha Pruthy 
 
10. Dr. B.K. Gupta s/o Mr. D C Dutta 
 
11. Dr. B. Nayak s/o Mr. K Nayak 
 
12. Dr. M.L. Bharti s/o Mr. M.R. Bharti 
 
13. Dr. M.K. Mandal 
 
14. Dr. Satish Chand s/o Mr. P Singh 
 
15. Dr. P.R. Oberoi s/o late Mr. Gyan Chand 
 
 Respondent Nos. 3 to 15 through Director 
 Health Administration 
 Municipal Corporation of Delhi 
 Town Hall, Chandni Chowk 
 Delhi – 110 006 

 ..Respondents 
(Nemo for respondent No.1 – MCD – 
 Mr. Umesh Singh, Advocate for respondent Nos. 2 to 15) 

 
O R D E R (ORAL) 

 
Justice Permod Kohli: 
 
 
 None for the applicants. It is seen that the applicants are continuously 

absent for the last four hearings. It appears that they are not interested to 

prosecute this Petition.  

 

2. The O.A. is accordingly dismissed for default of appearance and non-

prosecution. 

 

M.A.No.738/2011 and M.A. No.1268/2011 

 In view of the aforementioned Order, no Order is required to be 

passed on these M.As.  

  
 

( K.N. Shrivastava )               ( Justice Permod Kohli ) 
  Member (A)                    Chairman 
 
September 16, 2016 
/sunil/ 


